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ZS-O2-2O2L Seen the petition filed U/s.438 of Cr.P.C. seeking pre-arrest

bail by accused/petitioner Sri Gautam Shil apprehending arrest in connection

with Rangapara P.S. case no. L2l202L (corresponding G.R. Case No.

342121) Uis 387 of IPC. 
"

Case diary, as called for, has been received and perused

the same. Also heard ld. Counsel for both.

The brief allegation against the accused is that he had

demanded a cash of Rs.2,00,000/- from the informant because the

informant received a contract and it was threatened that in the event of

non-payment of demanded cash obstruction would be created in the

allotment of the contract work by challenging the same through filing

application under R.T.I. Act.

I have perused the case diary and it reflects that the oral

statement of some of the witnesses have been recorded by the investigating

officer.

It is submitted by ld. counsel for the accused/petitioner that

two different FIRs were also lodged against the informant of this case by the

accused side on 11-2-21 and LO-2-2L which came to be registered as

Rangapara PS case No.11/21 U1s.448129413231506134 of IPC. Perused the

certified copies of the aforesaid two FIRs wherein the informant of this case

has been arrayed as an accused.

Considering the nature of materials available in the case

diary and in the light of the facts stated hereinabove, I am of the view that

the accused/petitioner deserves to be granted the relief of pre-arrest bail in

this case.

In view of the above, it is directed that the accused/

petitioner shall appear before the investigating officer within a period of

seven days from today and shall get his statement recorded by the

investigating officer. In the event of his arrest, on his appearance, the
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accused/petitioner shall be allowed to go on bail of Rs.10,000/- (Rupees ten

thousand) only with one surety of like amount to the satisfaction of the

arresting authority on condition that the accused/petitioner shall make

himself available before the investigating officer for the purpose of

investigation of this case whenever so asked for'

Let the case diary be sent back'

Misc. case stands accordingly disposed of'
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